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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL,SOUTH ZONE     

CHENNAI. 

ORIGINAL APPLICATION  NO. 93 of Year 2024. 

 

IN THE MATTER OF: 

Sajimon Joseph                                                                              …..….      Applicant(S) 

Versus. 

The Chief Secretary, Government of Kerala and Others.           ……… Respondents(S) 

 

 Additional objections filed by the Applicant against the delayed suppressive affidavit 

before the Hon'ble High Court of Kerala, with permission granted to recommence 

quarrying by SEIAA, KSPCB, and the Mining & Geology Department. 

         I, Sajimon Joseph, the Applicant in the present matter, hereby respectfully submit this 

additional affidavit before the Honorable Tribunal in response to the ongoing proceedings in 

Petition No. OA 93/2024 (SZ) (Old NO. OA 770/2024), concerning the illegal quarrying 

activities being conducted at Survey No. 2442 (Pt), Koodaranhi Village, Koombara, Calicut 

District, Kerala-673604. This affidavit further addresses the inadequate and insufficient 

response of the Respondents to the matter raised in the petitions filed by the Project 

Proponent before the Honorable High Court of Kerala, specifically in Petition Nos. WP(C) 

39873/2024 and WP(C) 44403/2024. 

 

1) Based on the Order of the Honorable National Green Tribunal in Petition No. OA 

93/2024 (SZ), the  Constituted Committee was directed to investigate the matter and 

submitted its report on 25th April 2024 and recommended for further detailed 

inspection at the quarry site, addressing concerns related to illegal quarrying and 

environmental violations by the Project Proponent, Sri. Thanakanchan Mathalikunnel, 

operating at the site, survey NO.2442, Koodaranhi Village, In Calicut District of 

Kerala. 

 

2) Following the submission of the interim report and a separate petition filed by Sri. 

Shaju Abraham informing that besides NONEL Technologies, other explosives are 

using for blasting by the Project Proponent, the State Environmental Impact 
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Assessment Authority (SEIAA) issued a Stop Memo and a Show Cause Notice to 

the Project Proponent on 02/11/2024, directing him to cease quarrying operations at 

the site and submit and explanation within 15 days and found the explanation 

submitted on 27/11/2024 was unsatisfactory. 

 

3) But, the Project Proponent, Sri. Thanakanchan Mathalikunnel, has filed two Writ 

Petitions on 12/11/2024 before the Honorable High Court of Kerala, namely WP (C) 

39873/2024 and WP (C) 44403/2024, challenging the Stop Memo issued by SEIAA, 

seeking renewal of the PCB License, which expired on 4th December 2024, and 

requesting the quashing of Petition No. OA 93/2024 filed by me before the 

Honorable NGT, which seeks to halt the illegal quarrying. 

 

4) In WP (C) 39873/2024, the respondents include SEIAA (1st), Kerala State Pollution 

Control Board (KSPCB) (2nd), the Mining and Geology Department (3rd), and 

myself (6th Respondent). In WP (C) 44403/2024, KSPCB is the 1st respondent, the 

Mining and Geology Department is the 2nd respondent, and I am the 3rd respondent. 

 

5) Despite several hearings by the Honorable High Court of Kerala starting from 12th 

November 2024, the respondents, including SEIAA, KSPCB, The Chief Secretary 

Govt. of Kerala and the Mining and Geology Department, failed to file their counter-

affidavits for an extended period, even after multiple written requests and follow-ups. 

After persistent efforts, SEIAA submitted its counter-affidavit on 15th February 

2025, and KSPCB filed its counter-affidavit on 11th February 2025. However, the 

Mining and Geology Department and Kerala Govt. have yet to submit its counter-

affidavit, despite repeated reminders. 

 

6) The counter-affidavits filed by SEIAA and KSPCB contain suppressed information 

and are not consistent with the reports submitted before the Honorable National Green 

Tribunal. The report submitted before the Tribunal reveals a much more serious level 

of environmental violations, Pollution, obtaining license by illegal/incorrect means, 

excess mining, overburdening and obstruction of stream etc.  which were overlooked 

or inadequately addressed in the counter-affidavits. 

 

7) It has come to my attention that the Environmental Clearance (EC) No. 

212/SEIAA/KL/0251/2014, issued by SEIAA, was granted only in 2014. However, 

quarrying activities in the area had been ongoing since 1996-97 by the Project 

Proponent. The excess mining, as reported by the Mining and Geology Department in 
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Annexure-2 (Pages 186 & 187) of the Joint Committee Report and in a letter dated 

05/11/2024 from the Mining and Geology Department, 63,394.65 metric tons of stone 

valued at Rs. 1,57,14,716/-. This figure may not include the quarrying activities that 

took place prior to the issuance of the Environmental Clearance. Also, quarrying was 

continued for a long period without adequate legal documents and evasion of tax. 

 

Shri. Thankanchan has approached the Honorable High Court with WP (C) 

3576/2025, seeking permission to participate in the Adalat for the settlement of 

excessive illegal mining by the Project Proponent. The Court has directed that the 

matter be considered in light of the judgment issued on 29/01/2025. An order extending 

the time for participation in the settlement of illegal excess mining has also been approved 

by the State Government under Order No. IND-A323/2025-IND, dated 18/02/2025, based on 

the application submitted by Shri. Thankanchan, pursuant to the Court's Order in WP (C) No. 

3576/2025 ANNEXURE-9. 

 

8) According to the report from the Koodaranhi Village Officer and the SEAC 

Minutes of Meeting (No. 180) held on 25th February 2025, Item No. 26, it is 

confirmed that the area is a moderate hazard zone. Additionally, a Cluster 

Certificate dated 8th January 2025 states that there are 6 active quarries within a 500-

meter radius, covering an area greater than 5 hectares, thereby qualifying the site as a 

cluster condition. Notably, an earlier EC Reappraisal Application (No. 12 

DEIAA/KL/MIN/3738/2017) for a quarry in the same area of within 500 meter filed 

by Sri. Shaji Mathew of Matha Industries ( Stone Quarries) was rejected due to these 

cluster conditions. However, these principles were not followed in granting EC for 

Sri. Thanakanchan Mathalikunnel’s quarry. ANNEXURE – 10. 

 

A stone crusher unit is operating approximately 300 meters away from Thankanchan's 

quarry site in the ecologically sensitive and moderate hazard zone, and it is 

understood that infrastructure for another crusher unit is being developed nearby by 

the Sri. Thankanchan.( Not included in the Joint Committee Reports). 

 

9)  The Koodaranhi Panchayat Village Officer’s Report from 2017 confirms that Sri. 

Thanakanchan Mathalikunnel was operating two quarries in the same area. 

Additionally, the KSPCB Interim Report submitted before the Honorable Tribunal 

on 25th April 2024 (Page No. 4) confirms that Quarry No. 1 (3.3791 hectares)) has 

PCB approval dated 4th January 2020 NOPCB/KKD/DO/ICO-

R3/1507/R16KOZ4227391/12274532/2019, and Quarry No. 2 has PCB (0.8710 
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hectare) approval dated 16th July 2021, NO.PCB/KKD/DO/ICO-R3/11302/R17 

KOZ5674911/13972542/2021. However, both quarries are operating under a single 

EC (No. 212/SEIAA/KL/0251/2024), which raises serious concerns regarding non-

compliance with environmental regulations and adequate licenses from the respective 

Authorities.. 

 

10) No buffer zone of 50 meters has been maintained between the Panchayat road and the 

quarry site, as reported in SEIAA’s findings. This violation also indicates that 

quarrying activities have within 4 meters of the nearby vested forest land, a fact 

reported by the Koodaranhi Village Officer to the Calicut District Collector, ADM, 

and SEIAA in 2017, with the details included in the statement of facts submitted. 

 

11)  Furthermore, the Joint Committee's report dated 28/01/2025 (Page No. 181, Point 

No. 1) highlights the encroachment of forest land. The quarrying lease was granted by 

the Director of Mining and Geology based on survey sketch No. 11638/2015 D3, 

dated 20/01/2015, issued by the Thamarassery Tahsildar. However, the forest 

boundary was not marked on this sketch. It is a serious concern that the authorities 

issued the license without a clearly defined boundary between the vested forest and 

the quarry site. This not only points to the encroachment of forest land but also 

confirms that quarrying has occurred in violation of legal and environmental 

regulations. 

 

12) The Authorities have completely disregarded and failed to address in the Joint 

Committee Reports several critical issues. It is evident that the quarry operators 

influenced the Koodaranhi Panchayat to alter the Koombara to Punnakadve road's 

width from 4 meters to 8 meters, specifically to facilitate the issuance of a stone 

crusher license for their operation. Moreover, the quarry operators have destroyed 

survey stones along the 1.2 km stretch of road, which had been fixed by the 

government. Additionally, an illegal compound wall has been constructed around 2 

meters into the Panchayat Road in the area. 

13) In 2019, quarry waste and mud were dumped at a height exceeding 50 feet, which has 

since been dislodged, causing significant damage to nearby houses, crops, and 

agricultural land. This area is highly hazard zone and prone to landslides during every 

monsoon season. Furthermore, a significant stream has been completely blocked, 

while another has been reduced to a mere 2-meter width, further exacerbating 

environmental degradation. 
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14) An even more alarming issue is the ongoing pumping of water from the quarry site 

since February 2025, which suggests that the quarrying activities have reached the 

groundwater level. This not only signifies direct contamination and drying  of water 

resources but also quarrying and transporting through the residential areas poses 

severe risks to the surrounding environment, including air and noise pollution. 

 

15)  Despite several instances of confirmed violations, such as illegal quarrying and 

irreversible environmental damage during site inspections on 11th October 2024 and 

19th October 2024 and along with earlier Interim Report dated 25/04/2024, SEIAA, 

Mining and Geology and KSPCB  allowed quarrying to resume without ensuring 

compliance mentioned. The Joint Committee Reports Submitted on 28/01/2025 and 

The Statement of Fact and Objections filed by the Applicant clearly shows various 

serious environmental violations, illegalities, irreversible and irrecoverable damages 

to the environment and society etc. While the PCB reported overburdening at the 

quarry site and imposed a fine, it overlooked critical issues such as stream 

narrowing/obstruction, pollution, and the dangerous overburden dumped on 

agricultural land from a 70-degree slope. The imminent risk of landslides, similar to 

the 2018 and 2019 tragedies, was not addressed in the report. 

 

16) On 28th January 2025, SEIAA gave the Project Proponent an additional three months 

to correct the deviations, but no notice of this decision was communicated to me. This 

denial of the opportunity to be heard violates the principles of natural justice. 

Furthermore, SEIAA failed to include me in the proposed site inspection within three 

months, and the field report referred for the proposed inspection overlooked several 

serious violations. The lack of transparency in this process indicates an attempt to 

shield the illegalities committed by the Project Proponent. 

 

17) Despite the SEIAA's decision to grant an extension for correcting non-compliance, 

quarrying operations resumed on 18th March 2025 at a significantly larger scale, with 

high-intensity blasting occurring during the early morning and late evening hours. 

This raises serious concerns that unauthorized blasting methods are being employed, 

resulting in excessive noise and vibrations throughout the locality. The authorities 

have utterly failed to implement any monitoring mechanism to oversee the ongoing 

quarrying activities. It is alarming that quarrying resumed without addressing the 

identified non-compliance issues reported by the SEIAA, including the many cracks 

on the quarry walls, maintaining only three bench instead of the required 21 

bench for  more than 70 meter height quarry wall etc. The authorities’ directive, 
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while focusing solely on the correction of violations, offers no guarantees that the 

required corrective actions were taken prior to allowing operations to restart. 

 

18) It is abundantly clear that many of the serious violations are irreversible, and it is 

incomprehensible in what context the authorities have issued the order to correct these 

deviations. Moreover, quarrying activities are taking place on agricultural land, 

including areas once used for the cultivation of various crops such as pepper, coconut, 

rubber, and arecanut for several decades. The quarrying has not only encroached on 

these fertile lands but is also expanding further into them, causing irreversible damage 

to valuable agricultural resources. 

 

19) SEIAA’s minutes dated 30 & 31 December,2024  (No. 151) and item No. 151.16 

initially indicate that SEIAA had decided to wait for the final judgment of the 

Honorable Tribunal and also to  taking  further steps to vacate the Stay Order 

against the Stop Memo. However, SEIAA later altered its stance after the Honorable 

High Court clarified “ that it was free to pass orders on the hearings already 

conducted, but that the implementation of any order adverse to the petitioner 

could only proceed after obtaining approval from the Court”. 

 

20) The SEIAA has explicitly stated in its report that it would monitor any violations; 

however, instead of addressing the deviations and directing corrective action, the 

authorities appear to be supporting the continuation of illegal quarrying activities, 

which could lead to major environmental and safety disasters in the near future. “The 

SEIAA’s report to the Honorable NGT, dated 28/01/2025 further highlights the 

presence of significant vertical fractures on the eastern wall of the quarry, as 

well as inclined fractures dipping in the opposite direction of the slope” ( Page 

No.22 of SEIAA’s individual report to NGT). Additionally, nowadays overloaded 

heavy vehicles are being used to transport stone along the narrow 4-meter Panchayat 

road without any safety measures, which has already been restricted by the Honorable 

High Court of Kerala. 

. 

21) Despite the decisions taken in the meetings, SEIAA failed to follow through on its 

initial decision to await the Honorable Tribunal’s final judgment. Instead, it neglected 

to take the necessary steps to vacate the Stay Order, disregarding the severe 

environmental impacts, ongoing violations, and illegal activities associated with the 

quarrying that has been occurring for nearly 25 years. The recommencement of 

quarrying activities, without addressing the irreversible damage, violations, and 
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illegal actions of the Project Proponent, coupled with the lack of proper action from 

SEIAA, KSPCB, and the Mining and Geology Department and State & Local 

Administrative Authorities, will result in further irreparable harm to both the 

environment and the local community. 

 

This matter pertains to a critical environmental issue, and it is well-established that 

the Honorable National Green Tribunal (NGT) is the competent authority with 

jurisdiction over matters related to environmental violations. The NGT holds 

exclusive authority to adjudicate cases concerning violations of environmental laws, a 

principle firmly supported by precedents set forth by the Honorable Supreme Court of 

India, as well as various High Court judgments, including WP (C) No. 27000/2023 – 

dated 15
th

 October 2024, The Dragonstone Realty Pvt. ltd vs. Union of India, State 

of Kerala & Others, Judgment by the Honorable High Court of Kerala. 

 

However, in the matter of OA 93 of 2024, the Honorable High Court has conducted 

parallel proceedings and passed Judgment on 27/03/2025, (ANNEXURE-3) even 

though the case is under consideration by the Honorable NGT, the jurisdictional 

appropriate technical and judicial authority in India. Furthermore, the stance of the 

State Environmental Impact Assessment Authority (SEIAA), which has arbitrarily 

decided a three-month timeline to rectify the Environmental Clearance (EC) 

violations, is both legally unsound and procedurally inappropriate. While this  

timeline has been set, quarrying activities are being permitted to continue unabated, 

though serious environmental violations and illegalities are indemnified and at an 

accelerated pace, despite the matter being under scrutiny by the Honorable NGT. 

 

 

         In this critical situation, with the utmost respect, I request the Honorable NGT to 

take immediate cognizance of this issue. The ongoing, rapid quarrying operations, 

started throughout the week, further  pose a grave and imminent risk of irreparable 

damage to the environment and public health. Given the severity of the situation, I 

respectfully request the Honorable Court to take swift and appropriate action to 

address this matter and prevent further environmental degradation. 
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ANNEXURE- 1 A 
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ANNEXURE- 1 B 
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ANNEXURE- 1 C 
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ANNEXURE- 1 D 
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ANNEXURE- 1 E 
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ANNEXURE- 1 F 

 

 



18  

 

 

 

 



19  

ANNEXURE- 1 G 
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ANNEXURE-3 

 

WP(C) NOS. 39873 and 44403 OF 2024                                                                              2025:KER:27220 

 
IN THE HIGH COURT OF KERALA AT ERNAKULAM  

PRESENT 

THE HONOURABLE MR. JUSTICE T.R.RAVI 

 

THURSDAY, THE 27TH DAY OF MARCH 2025 / 6TH CHAITHRA, 1947  

WP(C) NO. 39873 OF 2024 

PETITIONER: 

 

THANKACHAN.M.S., AGED 

64 YEARS 

S/O.SEBASTIAN, MATHALIKKUNNEL HOUSE, KOOMBARA 

BAZAR.P.O, KOODARANHI, KOZHIKODE DISTRICT, PIN - 673604 

 

 

BY ADVS. 

JOBI JOSE KONDODY 

J.ABHILASH 

 

 

 

RESPONDENTS: 

 

1 THE STATE ENVIRONMENT IMPACT ASSESSMENT 

AUTHORITY (SEIAA, KERALA), 

REPRESENTED BY ITS MEMBER SECRETARY, KSRTC BUS 

TERMINAL COMPLEX, 4TH FLOOR, THAMPANOOR, 

THIRUVANANTHAPURAM, PIN - 695001 

 

2 THE MEMBER SECRETARY, 

THE STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 

(SEIAA, KERALA), KSRTC BUS TERMINAL COMPLEX, 4TH FLOOR, 

THAMPANOOR, THIRUVANANTHAPURAM, PIN - 695001 

 

3 THE KERALA STATE POLLUTION CONTROL BOARD, 

REPRESENTED BY ITS MEMBER SECRETARY, PATTOM.P.O, 

TIHRUVANANTHAPURAM, PIN - 695004 
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4 THE ENVIRONMENTAL ENGINEER, 

KERALA STATE POLLUTION CONTROL BOARD DISTRICT OFFICE, 

THIRD FLOOR, ZAMORIAN’S SQUARE BUILDING, LINK ROAD, 

PALAYAM, KOZHIKODE, PIN - 673002 

 

5 THE GEOLOGIST, 

MINING AND GEOLOGY DISTRICT OFFICE, CIVIL STATION, 

PALATTUTHAZHAM, KOZHIKODE, PIN - 673020 

 

6 SAJIMON JOSEPH, 

NARAKATHINGAL HOUSE, KOOMBARA.P.O, KOODARANHI VIA, 

KOZHIKODE, PIN - 673604 

 

 

BY ADVS. 

SRI.M.P.SREEKRISHNAN, SC 

SRI.G.GIREESH-R6 SRI.MATHEW 

KURIAKOSE-R6 

SRI. T. NAVEEN, KERALA STATE POLLUTION CONTROL BOARD 

SMT. DEVISHREE, GP 

 

 

 

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON 

27.03.2025, ALONG WITH WP(C).44403/2024, THE COURT ON THE SAME DAY 

DELIVERED THE FOLLOWING: 
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IN THE HIGH COURT OF KERALA AT ERNAKULAM PRESENT 

THE HONOURABLE MR. JUSTICE T.R.RAVI 

 

THURSDAY, THE 27TH DAY OF MARCH 2025 / 6TH CHAITHRA, 1947  

WP(C) NO. 44403 OF 2024 

PETITIONER: 

 

THANKACHAN M.S, AGED 

64 YEARS 

S/O. SEBASTIAN, MATHALIKKUNNEL HOUSE, KOOMBARA 

BAZAR P.O, KOODARANHI, KOZHIKODE DISTRICT, PIN - 673604 

 

 

BY ADVS. 

J.ABHILASH 

LIJO KURIAN JOSE VIMAL 

BHASKAR 

 

 

 

RESPONDENTS: 

 

1 THE KERALA STATE POLLUTION CONTROL BOARD, 

REPRESENTED BY ITS MEMBER SECRETARY, PATTOM.P.O, 

THIRUVANANTHAPURAM, PIN - 695004 

 

2 THE GEOLOGIST, 

MINING AND GEOLOGY DISTRICT OFFICE, CIVIL STATION, 

PALATTUTHAZHAM, KOZHIKODE, PIN - 673020 

 

3 SAJIMON JOSEPH, 

NARAKATHINGAL HOUSE, KOOMBARA P.O, KOODARANHI VIA, 

KOZHIKODE, PIN – 673604 
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BY ADVS. SRI.T.NAVEEN, 

SC -R1 SRI.G.GIREESH-R3 

SRI.MATHEW KURIAKOSE-R3 

SMT.DEVISHREE,GP 

SRI.M.P.SREEKIRSHNAN, SC 

 

 

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION ON 

27.03.2025, ALONG WITH WP(C).39873/2024, THE COURT ON THE SAME DAY 

DELIVERED THE FOLLOWING: 
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T.R. RAVI, J. 

-------------------------------------------- 

W.P.C Nos. 39873 and 44403 of 2024 

 

Dated this the 27
th

 day of March, 2025 

 

JUDGMENT 

 

As far as W.P(C).No.44403 of 2024 is concerned, it is 

submitted that integrated consent to operate has already been renewed by 

the Kerala State Pollution Control Board and it is valid till 04.06.2027. 

2. In the above circumstances, 

W.P(C).No.44403 of 2024 is closed as infructuous. 

3. As far as W.P(C).No.39873 of 2024 is concerned, it 

is submitted that pursuant to the reply submitted by the petitioner to the 

show cause memo, the petitioner was heard and a decision was taken as 

per Item No.9 in the 153
rd

 meeting of the SEIAA which has been 

communicated by letter dated 15.03.2025 granting the petitioner three 

months time to rectify the defects which have been noted and with a 

further direction that after the 
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WP(C) NOS. 39873 and 44403 OF 2024                                                                              2025:KER:27220 

 

rectification of the defects and necessary enquiries the question regarding 

the non-compliance with the EC conditions will be decided. 

In the above circumstances, this writ petition is also closed as 

infructuous. 

 

Sd/- 

T.R.RAVI 

JUDGE 

 

 

 

LEK 
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APPENDIX OF WP(C) 44403/2024 

 

PETITIONER EXHIBITS 

 

Exhibit P1 A TRUE COPY OF THE ENVIRONMENTAL 

CLEARANCE DATED 05.12.2014 ISSUED BY SEIAA 

TO THE PETITIONER 

 

Exhibit P2 A TRUE COPY OF THE INTEGRATED CONSENT 

TO OPERATE-RENEWAL DATED 04.01.2020 

ISSUED BY THE ENVIRONMENT ENGINEER TO 

THE PETITIONER VALID UP TO 04.12.2024 

 

Exhibit P3 A TRUE COPY OF THE FORM LE3 LICENSE 

RENEWED AND VALID UP TO 31.03.2026 ISSUED 

BY THE DEPUTY CHIEF CONTROLLER OF 

EXPLOSIVES, ERNAKULAM 

 

Exhibit P4 A TRUE COPY OF THE TRADE LICENSE ISSUED 

BY THE SECRETARY, KOODARANHI GRAMA 

PANCHAYAT RENEWED ON 01.04.2021 VALID UP 

TO 31.03.2026 

 

Exhibit P5 A TRUE COPY OF THE QUARRYING LEASE 

DATED 05.06.2015 VALID UP TO 04.06.2027 

EXECUTED BETWEEN THE PETITIONER AND THE 

STATE GOVERNMENT FOR MINING BUILDING 

STONES FROM 3.38 HECTARES OF LAND IN SY NO. 

2442 PT OF KOODARANHI VILLAGE IN KOZHIKODE 

TALUK OF KOZHIKODE DISTRICT 

 

Exhibit P6 A TRUE COPY OF THE JUDGMENT IN WP(C) 

NO. 30828 OF 2017 DATED 29.01.2019 PASSED BY 

THE LEARNED DIVISION BENCH OF THIS HON’BLE 

COURT 

 

Exhibit P7 A TRUE COPY OF THE RENEWAL ORDER OF 

EXHIBIT P1 GRANTED BY THE 1ST RESPONDENT 

DATED 04.11.2019 

 

Exhibit P8 A TRUE COPY OF THE LETTER DATED 

24.07.2023 FILED BY THE 3RD RESPONDENT TO 

THE CHAIRMAN, NATIONAL GREEN TRIBUNAL, 

NEW DELHI 
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Exhibit P9     A TRUE COPY OF THE ORDER DATED 

31.01.2024 PASSED BY THE NATIONAL GREEN 

TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN OA 

NO. 770/2023 

 

Exhibit P10    A TRUE COPY OF THE ORDER DATED 

25.3.2024 PASSED BY THE NATIONAL GREEN 

TRIBUNAL, SOUTHERN ZONE, CHENNAI IN OA 

NO. 93/2024 

 

Exhibit P11 A TRUE COPY OF THE ORDER DATED 

20.05.2024 PASSED BY THE NATIONAL GREEN 

TRIBUNAL, SOUTHERN ZONE, CHENNAI IN OA 

NO. 93/2024 

 

Exhibit P12 A TRUE COPY OF THE ORDER DATED 

12.09.2024 PASSED BY THE NATIONAL GREEN 

TRIBUNAL SOUTHERN ZONE, CHENNAI IN OA NO. 

93/2024 

 

Exhibit P13    A TRUE COPY OF THE JOINT COMMITTEE 

REPORT DATED 05.04.2024 SUBMITTED BY 

THE 3RD RESPONDENT HEREIN BEFORE THE 

NATIONAL GREEN TRIBUNAL, IN OA NO. 

93/2024 

 

Exhibit P14 A TRUE COPY OF THE ORDER DATED 

01.10.2019 ISSUED BY THE ENVIRONMENTAL 

ENGINEER TO THE SECRETARY, KOODARANHI 

GRAMA PANCHAYAT WITH COPY TO THE 

PETITIONER 

 

Exhibit P15 A TRUE COPY OF THE PHOTOGRAPH SHOWING 

THE DIP MAINTAINED BY THE PETITIONER IN THE 

QUARRY FOR THE FLOW OF RAIN WATER STREAM 

DURING RAINY SEASON 

 

Exhibit P16    A TRUE COPY OF THE PHOTOGRAPHS SHOWING 

THE CONCRETED ROAD SIDE THE QUARRY OF 

THE PETITIONER 
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Exhibit P17 A TRUE COPY OF THE ORDER DATED 

28.03.2023 ISSUED BY THE RANGE OFFICER, 

THAMARASSERY TO THE DIVISIONAL FOREST 

OFFICER, STATING THAT THE PROPERTY SITUATED 

IN KOODARANHI VILLAGE DOES NOT COME 

WITHIN THE ECO SENSITIVE ZONE 

 

Exhibit P18 A TRUE COPY OF THE RELEVANT PAGES OF 

THE MINUTES OF THE 148TH MEETING OF THE 

SEIAA DATED 27 AND 28-09-2024 

 

Exhibit P19 A TRUE COPY OF THE STOP MEMO DATED 

02.11.2024 ISSUED BY THE MEMBER SECRETARY 

TO THE PETITIONER 

 

Exhibit P20 A TRUE COPY OF THE SHOW CAUSE NOTICE 

DATED 02.11.2024 ISSUED BY THE MEMBER 

SECRETARY SEIAA TO THE PETITIONER 

 

Exhibit P21 TRUE COPY OF THE REPLY TO EXHIBIT P20 

STOP MEMO DATED 26-11-2024 

 

Exhibit P22 TRUE COPY OF THE SHOW CAUSE NOTICE 

DATED 11/11/2024 ISSUED BY THE 

ENVIRONMENTAL ENGINEER OF THE FIRST 

RESPONDENT 

 

Exhibit P23 TRUE COPY OF THE REPLY NOTICE ISSUED BY 

THE PETITIONER DATED 26.11.2024 TO EXHIBIT 

P22 

 

Exhibit P24 TRUE COPY OF THE APPLICATION DATED 

26.09.2024 PREFERRED BY THE PETITIONER BEFORE 

THE POLLUTION CONTROL BOARD 

 

Exhibit P25 TRUE COPY OF THE RECEIPT ISSUED BY THE 

POLLUTION CONTROL BOARD DATED 26.09.2024 

 

Exhibit P26 TRUE COPY OF THE REMARK FOR RETURNING 

THE APPLICATION DATED 21.10.2024 

 

Exhibit P27 RELAVENT PAGES OF MINING PLAN DATED 

01.06.2020 APPROVED BY THE GEOLOGISTS 
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Exhibit P28 TRUE COPY OF THE S.O. 1807 (E) DATED 

12.04.2022 ISSUED BY THE MINISTRY OF ENVIRONMENT FOREST 

AND CLIMATE CHANGE 

 

RESPONDENT EXHIBITS 

 

Exhibit R 3 [ a ] TRUE COPY OF THE SHOW CAUSE NOTICE 

DATED 05.11.2024 ISSUED BY THE GEOLOGIST, MINING AND 

GEOLOGY DEPARTMENT, DISTRICT OFFICE KOZHIKODE, TO 

THE PETITIONER 

 

Annexure R1(a) TRUE COPY OF THE INTEGRATED CONSENT TO 

OPERATE NO. PCB/KKD/DO/ICO- 

R3/11302/R17KOZ5674911/13972542/2021, DATED 16-7-2021, 

ISSUED BY THE POLLUTION CONTROL BOARD. 

 

Annexure R1(b) TRUE COPY OF THE CIRCULAR NO. 

PCB/HO/CIRCULAR/51/2019 DATED 4-5-2022 ISSUED BY THE 

POLLUTION CONTROL BOARD. 

 

Annexure R1(c) TRUE COPY OF THE REPLY LETTER DATED 

26-11-2024 (WITHOUT ATTACHMENTS) SUBMITTED BY THE 

QUARRY OWNER. 

APPENDIX OF WP(C) 39873/2024 

 

PETITIONER EXHIBITS 

 

Exhibit P1 A TRUE COPY OF THE ENVIRONMENTAL 

CLEARANCE DATED 05.12.2014 ISSUED BY THE 1ST 

RESPONDENT TO THE PETITIONER 

 

Exhibit P2     A TRUE COPY OF THE INTEGRATED CONSENT 

TO OPERATE-RENEWAL DATED 04.01.2020 ISSUED BY 

THE 4TH RESPONDENT TO THE PETITIONER VALID UP TO 

04.12.2024 

 

Exhibit P3 A TRUE COPY OF THE FORM LE3 LICENSE 

RENEWED AND VALID UP TO 31.03.2026 ISSUED BY THE 

DEPUTY CHIEF CONTROLLER OF EXPLOSIVES, ERNAKULAM 

DATED 17.04.2012 

 

Exhibit P4 A TRUE COPY OF THE TRADE LICENSE ISSUED 

BY THE SECRETARY, KOODARANHI GRAMA PANCHAYAT 

RENEWED ON 01.04.2021 VALID UP TO 31.03.2026 

 

Exhibit P5 . A TRUE COPY OF THE QUARRYING LEASE 

DATED 05.06.2015 VALID UP TO 04.06.2027 EXECUTED BETWEEN 

THE PETITIONER AND THE STATE GOVERNMENT FOR MINING 
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BUILDING STONES FROM 3.38 HECTARES OF LAND IN SY NO. 

2442 PT OF KOODARANHI VILLAGE IN KOZHIKODE TALUK OF 

KOZHIKODE DISTRICT 

 

Exhibit P 6    A TRUE COPY OF THE JUDGMENT DATED 

29.01.2019 IN WP(C) 30828 OF 2017 PASSED BY THE LEARNED 

DIVISION BENCH OF THIS HON’BLE COURT 

 

Exhibit P7     A TRUE COPY OF THE RENEWAL ORDER OF 

EXHIBIT P1 GRANTED BY THE 1ST RESPONDENT DATED 

04.11.2019 

Exhibit P8 A TRUE COPY OF THE LETTER DATED 

24.07.2023 FILED BY THE 6TH RESPONDENT TO THE 

CHAIRMAN, NATIONAL GREEN TRIBUNAL, NEW DELHI 

 

Exhibit P 9    A TRUE COPY OF THE ORDER DATED 

31.01.2024 PASSED BY THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI IN OA NO. 770/2023 

 

Exhibit P 10    A TRUE COPY OF THE ORDER DATED 

25.3.2024 PASSED BY THE NATIONAL GREEN TRIBUNAL, 

SOUTHERN ZONE, CHENNAI IN OA NO. 93/2024 

 

Exhibit P11 A TRUE COPY OF THE ORDER DATED 

20.05.2024 PASSED BY THE NATIONAL GREEN TRIBUNAL, 

SOUTHERN ZONE, CHENNAI IN OA NO. 93/2024 

 

Exhibit P12 A TRUE COPY OF THE ORDER DATED 

12.09.2024 PASSED BY THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI IN OA NO. 93/2024 

 

Exhibit P13    A TRUE COPY OF THE JOINT COMMITTEE 

REPORT DATED 05.04.2024 SUBMITTED BY THE 3RD 

RESPONDENT HEREIN BEFORE THE NATIONAL GREEN 

TRIBUNAL, IN OA NO. 

93/2024 

 

Exhibit P 14 A TRUE COPY OF THE ORDER DATED 

01.10.2019 ISSUED BY THE 4TH RESPONDENT TO THE 

SECRETARY, KOODARANHI GRAMA PANCHAYAT WITH COPY 

TO THE PETITIONER 

 

Exhibit P15 A TRUE COPY OF THE PHOTOGRAPH SHOWING 

THE DIP MAINTAINED BY THE PETITIONER IN THE QUARRY FOR 

THE FLOW OF RAIN WATER STREAM DURING RAINY SEASON 

 

Exhibit P 16    A TRUE COPY OF THE PHOTOGRAPHS SHOWING 

THE CONCRETED ROAD SIDE THE QUARRY OF THE 

PETITIONER 
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Exhibit P17 A TRUE COPY OF THE ORDER DATED 

28.03.2023 ISSUED BY THE RANGE OFFICER, THAMARASSERY TO 

THE DIVISIONAL FOREST OFFICER, STATING THAT THE 

PROPERTY SITUATED IN KOODARANHI VILLAGE DOES NOT 

COME WITHIN THE ECO SENSITIVE ZONE 

 

Exhibit P18 A TRUE COPY OF THE RELEVANT PAGES OF 

THE MINUTES OF THE 148TH MEETING OF THE 1ST RESPONDENT 

 

Exhibit P19 A TRUE COPY OF THE STOP MEMO DATED 

02.11.2024 ISSUED BY THE 2ND RESPONDENT TO THE 

PETITIONER 

 

Exhibit P20 A TRUE COPY OF THE SHOW CAUSE NOTICE 

DATED 02.11.2024 ISSUED BY THE 2ND RESPONDENT TO THE 

PETITIONER 

 

Exhibit P21 A TRUE COPY OF THE REPLY NOTICE DATED 

26.11.2024 ISSUED BY THE PETITIONER TO THE 2-D 

RESPONDENT, FOR EXHIBIT P20 SHOW CAUSE NOTICE, 

THROUGH REGISTERED POST 

 

RESPONDENT EXHIBITS 

 

Exhibit R 6 [ a ] A TRUE COPY OF THE SHOW CAUSE NOTICE 

DATED 5..11..2024 ISSUED BY THE GEOLOGIST MINING AND 

GEOLOGY DEPARTMENT DISTRICT OFFICE KOZHOKODE TO 

THE PETITIONER 

 

Annexure R1(a) A TRUE COPY OF MINUTES OF 152ND MEETING 

OF SEIAA HELD ON 30-31/JAN/2025 
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ANNEXURE- 4 A
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ANNEXURE- 4 B 
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ANNEXURE- 4 C 
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ANNEXURE- 4 D 
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ANNEXURE- 5. 

138/2568/13 

Name & 

Address of 

Applicant 

Mathalikunnel Quarry,Thankachan M.s,Poompara bazar p.O,koodaranhi-

673604 
 

Details of the 

Project 

Application for obtaining environmental clearance for the building stone quarry 

project in Survey No. 2442, at Koodaranhi Village, Kozhikode Taluk, 

Kozhikode District, Kerala by Thankachan M.S. 
 

File Status Delisted 

Date of Receipt 12-09-2013 

EC Issued Date 00-00-0000 

Category Quarry 

District Kozhikode 

SEAC 21st 

SEIAA 
 

 

212/SEIAA/KL/0251/2014 

Name & 

Address of 

Applicant 

Sri. Thankachan M.S., Owner, M/s Mathalikunnel Quarry, Mathalikunnel, 

Koombara Bazar P.O., Kozhikode-673604, Mob: 9745714264, E-mail: 

thankachan,mathalikunnel@gmail.com 
 

Details of the 

Project 

Environmental clearance for the Building Stone Quarry Project in Sy. No. 2442 p 

at Koodaranhi Village, Kozhikode Taluk, Kozhikode District, Kerala by M/s 

Mathalikunnel Quarry 
 

File Status E.C Issued 

Date of Receipt 16-01-2014 

EC Issued Date 05-12-2014 

Category Quarry 
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Name & 

Address of 

Applicant 

Sri. Thankachan M.S., Owner, M/s Mathalikunnel Quarry, Mathalikunnel, 

Koombara Bazar P.O., Kozhikode-673604, Mob: 9745714264, E-mail: 

thankachan,mathalikunnel@gmail.com 
 

District Trivandrum 

 

 

 

ANNEXURE- 6. 

 

E-CA NO : CA-2025-007725 E-FILING NO : EF-HCK-2024-098485 

 

 

BEFORE THE HONOURABLE HIGH COURT OF KERALA AT ERNAKULAM 
 

 
 Of Year 2025 

 

 
In 

 

 
WP(C) No.39873/2024 

 
 
 

 
THANKACHAN.M.S., : Petitioner 

 

 
Vs 

 

 
THE STATE ENVIRONMENT IMPACT : Respondent 

ASSESSMENT AUTHORITY (SEIAA, 

KERALA), and others 
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STATEMENT FILED ON THE BEHLAF OF RESPONDENT NO.1 

 

Sd/- E-VERIFIED M.P.SREEKRISHNAN 

K/96/1994 

 
BEFORE THE HONOURABLE HIGH COURT OF KERALA AT ERNAKULAM 

 Of Year 

2025 In 

WP(C) No.39873/2024 

 
THANKACHAN.M.S., : Petitioner 

 

 
V/S 

 

 
THE STATE ENVIRONMENT IMPACT : Respondent 

ASSESSMENT AUTHORITY (SEIAA, 

KERALA), and others 

 INDEX  

SL Contents  

Page Nos 

1 Statement Field on behalf of the Respondent No.1 1-10 

2 
Annexure R1(a) : A true copy of Minutes of 152nd meeting of SEIAA held on 
30-31/Jan/2025

 11-11 

 

Sd/- 

E-VERIFIED 

M.P.SREEKRISHNAN 

K/96/1994 
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BEFORE THE HON’BLE HIGH COURT OF KERALA, ERNKAULAM WP(C) No. 

39873 of 2024 

THANKACHAN.M.S  : Petitioner 

Vs. 

State Environment Impact 

Assessment Authority and Ors. 

: Respondents 

 
Statement Field on behalf of the Respondent No.1 

 
1. That I am the standing counsel appearing on behalf of the answering 

respondent. The above Statement is being filed as instructed by the 

answering respondent. 

2. At the outset, it is submitted that, Sri. Thankachan M.S., granite building 

stone quarry project proponent, Koodaranhi Village, Kozhikode Taluk, 

Kozhikode District, filed the above writ petition, praying that the Hon’ble 

Court may be pleased to stay Ext. P19 Stop memo. The petitioner also 

prays that the Hon’ble Court may quash the records relating to decision 

No. 148.9 in Ext P18 SEIAA minutes, Ext P19 stop memo and Ext P20 

show cause notice issued by the 1st
 respondent, SEIAA. 

3. It is submitted that SEIAA has issued an Environmental Clearance to 

the petitioner with EC No. 212/SEIAA/KL/251/2014 dated 
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05.12.2014, for an area of 4.6963 Ha, at Sy. No. 2442 (pt), 

Koodaranhi village, Kozhikode, for a period of 5 years. Further, an 

extension of EC application from the petitioner was received on 

13.08.2019 and after appraisal, the EC was granted in the 98th 

SEIAA meeting, from 04.11.2019 for 5 years, and the validity expires 

on 03.11.2025 considering the Covid-19 relaxation of one year. 

4. Sri. Sajimon Joseph, 6th
 respondent, filed O.A No. 93 of 2024 (SZ) before 

the Hon’ble NGT against the quarry activities of the petitioner, regarding 

the illegal mining in ecologically sensitive zone, causing public nuisance 

and threat on health and safety of life, property and disasters by 

negligence. The Authority vide letter dated 17.05.2024 furnished report 

to Environment Department. 

5. In connection with order dated 31.01.2024 in O.A No. 93 of 2024 (SZ) 

(Earlier O A No.770/2023(PB) Kerala State Pollution Control Board 

constituted a Joint Committee also by including a technical official from 

SEIAA. The KSPCB vide letter dated 12.08.2024 forwarded interim report 

in O.A. No. 93 of 2024 (SZ). 

6. Sri.Shaju Abraham vide letter dated 26.08.2024 forwarded complaint 

against the Granite building Stone quarry project of the petitioner stating 

that besides using NONEL technology for blasting, the petitioner uses 

other explosives for carrying out blasting. The 
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complainant also stated that the proposed quarry area is having a 

distance of 15 km from landslide affected area of Wayanad. 

7. The Authority in the 148th
 SEIAA meeting noted the interim report in 

O.A. No. 93 of 2023 received from the KSPCB and the complaint dated 

26.08.2024 of Sri. Shaju Abraham. The Authority on verification of the 

interim report of the Joint Committee observed that the Project 

Proponent has violated many of the EC conditions and so the Authority 

decided the following: 

1. Issue stop memo with a show cause notice to get the explanation 

from the Project Proponent within 15 days as to why the EC given to 

him should not be cancelled. 

2. The KSPCB shall assess the environmental damages due to non- 

compliance with the EC conditions and suggest suitable penal 

measures for environmental damages. 

3. Mining and Geology Department shall take necessary action for 

violation as per KMMC Rules. The Department shall also inquire about 

any illegal mining happened in the area, and take appropriate action 

for violation of KMMC Rule 2015. 

8. Based on the decision of the 148th
 SEIAA meeting, stop memo was issued 

vide order dated 02.11.2024 and show cause notice was 
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issued vide order dated 4.11.2024. The decision of the 148th SEIAA 

meeting was intimated to the KSPCB and Director, Mining & Geology 

vide letter dated 04.11.2024. 

9. The Hon’ble NGT vide order dated 12.09.2024 in O.A.No.93/2024(SZ), 

impleaded SEIAA as additional Respondent No.6 and directed to file a 

detailed report after inspection and putting on notice the applicant and 

the 5th
 Respondent, Sri. Thankachan M.S. The Chairman, SEAC vide e-

mail dated 16.10.2024, in compliance to the direction of the order dated 

12.09.2024 in O.A.No.93/2024, the field inspection was conducted on 

19.10.2024. The major findings of the field inspection is as follows: 

1. The site did not exhibit proper benches as prescribed in the 

Environmental Clearance (EC). 

2. Overburden (OB) dumping was observed on the high-altitude 

southern side, outside the designated quarry area, without safety 

measures, and at angles exceeding 45 degrees. 

3. According to the records provided by the Project Proponent, NONEL 

technology is not being used for blasting activities. The proponent 

and Mines Manager Mr. Senthil Nathan S informed us 
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that Electric Detonator (ED) was used in their quarry till 

05.10.2024 for initiating the non-electrical (nonel) detonator, 

which was used as an alternate for ordinary detonator (OD) and 

not for the Down The Hole(DTH) purpose. 

4. No approved Environmental Management Plan (EMP), as insisted in 

the EC, was found submitted/implemented by the Project Proponent. 

5. Sprinklers have been installed at the project site (seemingly new 

installation). 

6. A natural stream was observed on the south side of the project area 

near the OB dump, flowing directly into the project area. It appeared 

that recent modifications had been made to this channel, diverting it 

towards the quarry pit. 

7. Access roads were found to be damaged in certain areas. 

 
The Sub Committee also made the following recommendations: 

 
10. It was observed that many of the conditions stipulated for EC are not 

found complied. Some of the stipulated conditions are only partially 

complied. Hence appropriate action was decided to be taken against the 

Proponent with immediate effect. 
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1. A gabion or reinforced concrete wall should be constructed to secure the 

OB dump on the southern side. 

2. Any over-extraction of minerals should be assessed by the Department 

of Mining & Geology. 

3. The Project Proponent should construct and maintain proper Garland 

drain, along with regular maintenance of clarifiers and the settling tank. 

4. NONEL technology must strictly be implemented for blasting. 

 
5. A detailed Environmental Management Plan as per the guidelines should 

be prepared and submitted for the approval of SEAC in compliance with 

the EC issued on 04/11/2019 and mining should be done only after the 

approval of the EMP. 

6. The access road should be properly maintained. 

 
11. It is submitted that, the Authority vide letter dated 18.10.2024, 

forwarded field inspection intimation to the proponent and the 

petitioner. The petitioner vide letter dated 24.10.2024, forwarded 

clarification against the shortcomings noticed by the site inspection 

along with Comprehensive EMP. 
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12. The petitioner vide letter dated 26.11.2024, forwarded reply to the 

show cause notice. The Authority in the 151st
 SEIAA meeting held on 30th

 

and 31st
 December, 2024, noted the reply dated 26.11.2024 to the show-

cause notice issued to the petitioner, as well as the interim order dated 

12.11.2024 in WP(C) No. 39873 of 2024. The Authority observed that the 

Hon’ble High Court, via its interim order, stayed the stop order issued by 

the SEIAA and directed the petitioner to provide an explanation in 

response to the show-cause notice. The Authority considered the 

explanation dated 26.11.2024 submitted by the Project Proponent and 

found it unsatisfactory. And decided to:- 

1. Wait for the final judgment of the NGT, as the case is pending with 

the tribunal. 

2. Direct the Standing Counsel to take steps to vacate the stay on the 

stop memo, as the explanation submitted by the Project Proponent in 

response to the show-cause notice is not satisfactory and continued 

mining will aggravate environmental damages further. 

13. Thereafter, as per the interim order of the Hon’ble High Court 

 

dated 28.01.2025 the petitioner was heard in its meeting held on 
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30th and 31st Jan 2025. It is submitted that the contention of the 

petitioner that the stop memo and show cause was issued based on 

the joint committee report is baseless as the decision was taken 

after verification of field inspection report on the field visit 

conducted by the SEAC subcommittee on 19.10.2024 and interim 

report of the joint Committee. It is submitted that during site visit it 

is evident that the petitioner has violated many of the EC conditions 

and as per EIA Notification violation action is to be initiated. A true 

copy of Minutes of 152nd meeting of SEIAA held on 30-31/Jan/2025 

is produced herewith and marked for reference as Annexure 

R1(a). 

 
14. It is submitted that it is the usual procedure of the Authority to issue 

show-cause and Stop memo, in the cases of violation of EC conditions. It 

is submitted that as per the EIA Notification and the condition in the 

Environment Clearance, the petitioner is liable to comply with the 

conditions in the EC and non-compliance of EC conditions can lead to the 

cancellation of EC. Here the petitioner has violated the EC conditions. 

The Authority constituted by the Central Government as per section 3 of 

EP Act 1986 and the powers under section 5 of EP Act 1986 has the 

power to issue directions for the closure, prohibition or regulation of 

any industry, operation or 
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process for the safeguard of environment. It is under the authority 

of the Authority to issue show cause to the petitioner to get his 

explanation by providing sufficient time, as part of natural justice. 

Here the petitioner was bound to submit his explanation as sought 

by the Authority as he has violated the EC conditions, but the 

explanation submitted was unsatisfactory. The violation of EC 

condition may lead to cancellation of EC and action under the 

Environment (Protection) Act, 1986. 

15. It is submitted that, as the mining is an irreversible process, action on 

grave noncompliance of environmental conditions can be initiated only 

by temporarily stopping the mining activity. Authority gives weightage to 

the protection of environment than the economic interest of the 

petitioner. Issuing show cause notice, furnishing replies, verification in 

the field will take considerable time. If no stop memo is issued, the 

petitioner will continue to violate environmental conditions causing 

irreparable damages to the environment. In such situation only the 

economic interest of the petitioner will be protected. If the petitioner 

satisfies the Authority that he had complied the environmental 

conditions, the stop memo will be revoked.  This  course  of  action  

is  adopted  to  protect  the 
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environment. Hence it is humbly submitted that the writ petition 

may be dismissed with cost. 

Dated this the 27th day of 15th day of February, 2025. 

 

Standing Counsel for SEIAA/SEAC. 
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MINUTES OF THE 152nd MEETING OF THE 

STATE LEVEL ENVIRONMENT IMPACT 

ASSESSMENT AUTHORITY 

(SEIAA) KERALA, HELD ON 30th TO 31st JANUARY & 1st 

FEBRUARY, 2025 

 
Present: 

 

1. Dr H. Nagesh Prabhu IFS (Retd), Chairman, SEIAA Kerala 

2. Sri. K. Krishna Panicker, Expert Member, SEIAA Kerala 

3. Dr S. Karthikeyan IAS, Member Secretary, SEIAA Kerala 

 

 

 

 

 

Item No. 152.34  Environmental Clearance issued to the Granite Building 

Stone Quarry project of Sri. Thankachan M. S. at Sy 

No. 2442 (pt), in Koodaranhi village, Kozhikode - O.A 

No. 93 of 2024 (SZ) (Earlier 

O. A. No. 770/2023 (PB)) filed by Sri. Sajimon Joseph 

against the quarry activities of Sri. Thankachan 

Mathalikunnel before the Hon’ble NGT – Interim 

Order dated 28.01.2025 in WP(C) No. 39873/2024 filed 

by Sri. Thankachan M.S. 

(File No. 1068/EC4/2024/SEIAA) 

 

In order to comply with orders of the Hon’ble High Court, as intimated 

by the Authority, the Project Proponent Sri. Thankachan M. S. and his advocate J. 

Abhilash attended the hearing. The Project Proponent intimated that he had 

complied with EC conditions properly and is ready to provide the details. 

Authority observed that the SEAC in its field inspection report observed many 

instances of noncompliance of EC conditions. 

After hearing the Authority directed the project proponent to submit 

a detailed hearing note within seven days, with supporting documents to 

substantiate his claims. 

      Sd/-                                                          Sd/-                                          Sd/- 

Dr H Nagesh Prabhu                                Sri K Krishna Panicker             Dr. S Karthikeyan IAS 

IFS (Retd) Chairman, SEIAA          Expert Member, SEIAA           Member Secretary, SEIAA 
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ANNEXURE- 7. 
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ANNEXURE- 8 

 

 
E-CA NO : CA-2025-006812 E-FILING NO : EF-HCK-2024-109262 

 

 
BEFORE THE HONOURABLE HIGH COURT OF KERALA AT ERNAKULAM 

 

 
WP(C) No. 44403 of 2024 

 
 

 
THANKACHAN M.S, : Petitioner 

 

 
Vs 

 

THE KE                          KERALA STATE POLLUTION 
CONTROL BOARD, and others 

: Respondents 
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REPORT FILED BY THE ENVIRONMENTAL ENGINEER, KERALA  

 
STATE POLLUTION CONTROL BOARD, DISTRICT OFFICE, KOZHIKODE, 

 
ON BEHALF OF THE FIRST RESPONDENT IN THE ABOVE CASE,  

 
AS DIRECTED BY THIS HON'BLE COURT AS PER ORDER DATED 

 
5--2--2025. 

 
 
 
 
 
 

 
Sd

/- E-

VERIFIED 

NAVEEN.T 

K/000273/2

000 

 
 
 

 

 

 

BEFORE THE HONOURABLE HIGH COURT OF KERALA AT 

ERNAKULAM WP(C) No. 44403 of 2024 

THANKACHAN M.S, : Petitioner 

 

 

V/S 

 

THE KERALA STATE POLLUTION 

CONTROL BOARD, and others 

: Respondents 
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 INDEX  

 

SL Contents
 Pag

e 

Nos 

Report filed by the Environmental Engineer, Kerala State 
Pollution Control Board, 

1 District Office, Kozhikode, on behalf of the first respondent in the above Case, as 

directed by this Honourable Court as per Order dated 5--2--2025. 

Annexure R1(a) : True copy of the Integrated Consent to 
Operate No. 

2 PCB/KKD/DO/ICO-R3/11302/R17KOZ5674911/13972542/2021, dated 16-7-2021, 

issued by the Pollution Control Board. 

 

1-5 
 

 
6-7 

3 
Annexure R1(b) : True copy of the Circular No. PCB/HO/CIRCULAR/51/2019 dated 4-5-
2022 issued by the Pollution Control Board.

 

4 
Annexure R1(c) : True copy of the Reply Letter dated 26-11-2024 (without 
attachments) submitted by the quarry owner.

 

8-9 

 
10-15 

Sd

/- E-

VERIFIED 

NAVEEN.T 

K/000273/2

000 
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ANNEXURE-7 
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ANNEXURE- 9 
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ANNEXURE- 10 
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ANNEXURE- 11 
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ANNEXURE- 12 

 

 

 

 

 
 

E-CA NO : CA-2025-006479 E-FILING NO : EF-HCK-2024-098485 

 

 

BEFORE THE HONOURABLE HIGH COURT OF KERALA AT ERNAKULAM 

 

 
 Of Year 2025 

 

 
In 

 

 
WP(C) No.39873/2024 

 
 
 

 
THANKACHAN.M.S., : Petitioner 

 

 
Vs 

 

 
THE STATE ENVIRONMENT IMPACT :

 Respond

ent ASSESSMENT AUTHORITY (SEIAA, 
KERALA), and others 
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